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High number of Iodine deficiency disorders 

despite iodine intake 

*522. SHRI PARMESHWAR 
KUMAR AGARWALLA: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether it is a fact that despite 
relatively higher level of dietary intake of 
iodine in India, as compared to some of the 
other countries in the world, the iodine 
deficiency disorders are high; 

(b) if so, the reasons therefor; 

(c) what specific measures have been 
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taken to minimise the iodine deficiency 
disorders; and 

(d) the upper limits of safety for iodine 
intake and the status of India in this regard? 

 THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WEFLARE (SHRI SALEEM IQBAL 
SHERVANI): (a) to (d) A statement is laid on 
the table of the House. 

Statement 

(a) and (b) The prevalence of Iodine 
Deficiency Disorders (IDD) vary between 
various geographical regions and due to 
different conditions related to daily con-
sumption of food. 

(c) In order to minimise the prevalence of 
Iodine Deficiency Disorders the Government 
of India is implementing National Iodine 
Deficiency Disorders Control Programme. 
The Programme envisages IDD Surveys, 
supply of iodated salt in place of common 
salt, health education to increase public 
awareness etc. All States and Union 
Territories except Kerala, Goa and 
Pondicherry have banned sale of non-iodised 
salt for consumption. Maharashtra and 
Andhra prad-esh have imposed a partial ban 
on the sale of non-iodised salt. 

(d) In our country the stipulated content of 
iodine in iodated salt is not less than 30 ppm 
(part per million) at manufacturing level and 
not less than 15 ppm at the consumption level. 
This limit is considered absolutely safe and is 
lower than that prescribed by most countries. 

SHRI PARMESHWAR KUMAR 
AGARWALLA: Sir, I have got a bulletin 
published by the Indian Council for Medical 
Research. According to this bulletin, "IDD are 
a significant global public health problem 
affecting 118 countries including India. It is 
estimated that about 160 million persons are 
at the risk of IDD in India." The replies given 
by the Minister are absolutely bureaucratic.  
None  of the  replies is a 

direct reply to any of my questions. In his first 
reply to the questions (a) and (b) it is said, 
"The prevalance of Iodine Deficiency 
Disorders (IDD) varies between various 
geographical regions and is due to different 
conditions related to daily consumption of 
food." Now the reality is that even of iodine is 
added to salt and if that salt is not used for a 
long perioid, there will be deficiency of 
iodine. 

In his reply to part (c) of my question it is 
said, "The programme envisages IDD 
surveys, supply of iodated salt in place of 
common salt, health education to increase 
public awareness, etc." These are the steps 
taken. Now my direct question is this. How 
much budgetary allocation has been made for 
this particular matter, which is cauising great 
health hazard to the Indian masses, by the 
Ministry? That is number one. How are they 
going to reduce this deficiency in the near 
future? On the one hand, since 1962 all the 
programmes are failing and, on the other 
hand, iodine deficiency in the general health 
of the people is increasing. These are my first 
two supplementaries. 

MR. CHAIRMAN: Two first 
supplementaries! 

SHRI SALIM IQBAL SHERVANI: Sir, I 
respect the anxiety which the hon. Member 
has shown because this is really a problem 
which our country is facing. Our survey has 
shown that iodine deficiency is not restricted 
to a particular area. It is spread all over the 
country. Regarding his question as to how 
much budgetary allocation that the 
Government of India is providing, we have 
budgeted Rs. 1.5 crores for tackling this 
problem. At the same time, we are carrying 
out survey to find out of the districts where it 
has been there and our results show that out 
of the 255 districts surveyed 222 districts are 
suffering from this problem of iodine 
deficiency. 

Regarding the second question as to what 
the Government of India is doing to counter 
this problem, we have formed a 
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strategy whereby we are doing a 
communication package. On radio and TV 
spots have been prepared and we are telling 
the people and making them aware of iodine 
deficiency. We are showing a ten-minute film 
on iodine deficiency, which is prepared and 
distributed to all States. Apart from that, out 
of the 32 States and Union Territories, 27 
have banned the use of salt without the 
element of iodine in it. Only three States, 
which are Pondicherry, Kerala and Goa, have 
not banned. Maharashtra has imposed partial 
ban and Andhra Pradesh has also imposed 
partial ban. So, we are taking up these steps to 
bring about an awareness among the people so 
that all salt that is consumed is iodized salt. 

SHRI PARMESHWAR KUMAR 
AGARWALLA: Whenever I hear about 
budgetary provisions, I always remember late 
Rajiv Gandhi. Here the budgetary provision is 
only Rs. 1.5 corres. Late Rajiv Gandhi said 
that out of Re. 1/-only 15 paise were received 
at the real spot. I would like to know out of 
this budget how much money is being used 
for this purpose. Sir, I have got a copy of the 
Expenditure Budget of the Union 
Government. Here it is mentioned that for 
malaria eradication the budgetary provision is 
Rs. 137.50 crores and for the leprosy 
programme it is Rs. 74 crores and for 
Trachoma and Blindness programmes it is Rs. 
75 crores. Would the Government increase 
the budget for Iodine Deficiency Disorder 
Programme to really tackle this problem or 
will it be tackled on paper only? 

SHRI SALEEM IQBAL SHERVANI: Sir, 
we are very serious about tackling this 
problem. IDD cells have been established in 
most of the States to monitor the deficiency of 
iodine. So far as the hon. Member's 
suggestion is concerned, I will definitely take 
it up. I will try to get as much budget as 
possible to tackle this problem because it is 
becoming a problem for the whole country. 
As the hon. Member said, 160 million people 
are at 

the risk of .IDD. We will implement this 
programme with all seriousness and ask for a 
bigger budget, if possible. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: Sir, the hon. Member has already 
mentioned about iodine deficiency. There is 
another problem which the Adivasis are 
facing. During the rainy season there are some 
areas which are inaccessible. For the last 10 
years, I know about one area which is known 
as Dary-apur in Amravati district. Every year 
more than 5,000 children between the age 
groups of zero and five years die because of 
starvation. Starvation is of different kinds. 
Basically, it is related to drugs. There is a 
shortage of medicine in this area. I would like 
to know from the Minister what he Is going to 
do to look into this problem because the area 
which I have mentioned is not the only one. It 
is there in Bastar, Madhya Pradesh. It is there 
in Gadhchiroli surrounding Andhra Pradesh 
and Karimnagar from where the official 
figures are not coming. This is one area where 
a survey has already been conducted. Even this 
year, nearly 2,500 children have died in this 
area. A large number of children have died 
between Surat and Dhule just because they did 
not get proper medical facilities. I would like 
to know from the Minister whether he is going 
to look into it. 

SHRI SALEEJd IQBAL SHERVANI: Sir, 
if the hon. Member sends it to me in writing, 
not only will I look into it, I will immediately 
send a team to study the problem and see what 
we can do to remove this problem. 

DR. Y. RADHAKR1SHNA MURTY: Sir, 
various studies have been conducted by 
ICMR, NIN and AIIMS on iodine deficiency. 
All of them have come to the conclusion that 
there is a continuous depletion of iodine from 
natural resources which the common man is 
taking. I would like to know whether any 
study has been done to restore its depletion 
and to see that the Indian people get the 
required iodine from natural resources. 
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Secondly, there is a programme of universal 
iodised salt to be supplied to all the people. I 
would like to know the difference between the 
price of common salt which is used by the 
common man and the price which is being 
charged for iodised salt which is 
manufactured by the public sector as well as 
the multinational companies. Will the 
Government assure us that the price of iodised 
salt would be in tune with the common salt; 
otherwise, the common man will not be able 
to afford the iodised salt? You will be 
penalising the people of certain States who do 
not use iodised salt. I would like to know 
from the hon. Minister whether it is fair to do 
so. 

SHRI SALEEM IQBAL SHERVANI: Sir, 
feeding programme is with the Human 
Resource Development Ministry But I would 
like to tell the hon. Member that looking into 
the iodine deficiency, we have taken up this 
matter with a lot of States. And, as I said, out 
of 32 States and Union Territories, 27 have 
already banned the use of common salt. They 
are allowing only iodised salt to be used. 
Regarding the price difference, I am not 
aware of the difference in the prices of 
common salt and iodised salt. I was just told 
that the price of iodised salt is Rs. 2.5 to Rs. 4 
per kg. It may be so. I am not aware of it. But 
we are, definitely, taking up this programme 
with a lot of State Governments. We are 
putting a lot of pressure on them to do it. 
There is a tremendous amount of shortfall, at 
the moment, in the production because if we 
take the consumption of just about 10 to 15 
grammes per person, there will be a 
requirement of 50 lakh tonnes of iodised salt 
to be produced in the country. But, at the 
moment, we are producing only about 34 lakh 
tonnes. So, we are taking steps to give more 
people manufacturing licences for iodised 
salt. We are also looking into the possibility 
of removing the imbalance where 
consumption and supply matters are 
concerned. 

SHRI O. RAJAGOPAL: Sir, I would like 
to know from  the hon.  Minister 

whether there is any proposal to give subsidy 
to the people who want to use iodised salt in 
view of the fact that there is a big difference in 
the prices of common salt and iodised salt. 
The right of the people to have the common 
salt manufactured by themselves is associated 
with the freedom movement. In Kerala, one 
Swamiji took the initiative for a fight against 
the ban. Therefore, there is no ban in Kerala. 
In the other States, nobody has taken that 
initiative. Therefore, I would like to know 
whether the Minister will consider two 
options, namely, No.l, to allow common salt 
and No.2, consider the question of subsidising 
iodised salt so that the common people also 
can afford it. 

SHRI SALEEM IQBAL SHERVANI: Sir, 
there is no proposal at the moment. I am not 
aware of any subsidy on iodised 
salt.. 

SHRI O. RAJAGOPAL: Will you consider 
it? 

SHRI SALEEM IQBAL SHERVANI: But 
looking at the problem that the country is 
facing today, as I said, more than 160 million 
people are at the risk of IDD. So, this is a very 
serious problem and we are trying to bring 
more and more people into the ambit of using 
iodised salt. Keeping that in view, as I said, 
we have taken a decision whereby we have 
forced the State Governments, we have 
recommended to the State Governments, to 
ban common salt and allow only iodised salt. 
This has been taken up in 27 States and Union 
Territories. So, keeping in view how the 
deficiency is affecting the common people, I 
cannot say at the moment that we will allow 
the production of common salt to continue 
because the problem is such that we have to 
emphasise more and more on iodised 
sah....(Interruptions) We have no proposal at 
the moment. As I told the hon. Member, we 
will look into this proposal. 

SHRI TRILOKI NATH CHATURVEDI: 
This subsidy should be for tribals, 
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women and people living in hilly areas. Poor 
people should be given the subsidy; it should 
not be for each and every one of us. 

DR. (SHRIMATI) BHARATI RAY: Sir, 
obviously, there is national iodine deficiency 
and steps are being taken in this regard. But, 
as has already been mentioned, 167 million 
people in India run the risk of IDD. With 
continuous depletion of iron from natural 
resources, it is essential to iodise the edible 
salt. And, as I understand, the Government of 
India had made a commitment to iodise the 
entire edible salt by 31st December, 1992. 
That has not been done. So, my questions in 
this context, are: (a) As Dr. Murthy said 
before me. is it true that even in the national 
capital itself, a very 
large number of families use non-iodised salt, 
plain salt, because it is cheaper and what are 
the steps being taken to enforce the ban? 

Secondly, Sir, has any survey been made 
about the number of children in this country 
who suffer from iodine deficiency, and if so, 
what are the details, please? 

SHRI SALEEM IQBAL SHERVANI: Sir, 
we have not made any separate survey 
covering children, but we have made surveys 
covering whoever has been affected by iodine 
deficiency. So, we cannot say that we have 
specifically done the survey for women or 
specifically for children. But, we have done it 
as a general survey and this survey is a con-
tinuous process. As I said, we keep on adding 
abot 30-35 districts every year in our survey. 
But, sometimes the reason why we lack is that 
more and more districts keep coming. We did 
a survey in Orissa in three districts. In that 
very area, now nine districts have come out of 
those three districts. So, more and more 
districts are being added. We are now 
continuing with our survey of 30-35 districts. 
At the same time, regarding enforcing our 
ban, we do take up the matter with the State 
Governments wherever from we hear that the 
ban is 

not being followed in totality and our team is 
there to continuously monitor about sale of 
iodised salt through whichever outlets they 
are having. 

Black-Listing of 'Shaw Wallace and Company 
Limited' 

*523. SHRI JIBON ROY: Will the 
MINISTER OF FINANCE AND MINISTER   
OF   COMPANY   AFFAIRS   be 
pleased to state: 

(a) whether it is a fact that 'Shaw Wallace 
and company Limited' has been black-listed 
by many financial institutions including 
Reserve Bank of India; 

(b) if so, the reasons therefor; 

(c) whether it is also a fact that those 
having public deposit with the company are 
not getting even the interest on their 
deposit; and 

(d) if so, what action has been taken 
by Government in this regard so far? 

THE MINISTER OF FINANCE AND 
MINISTER OF COMPANY AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) to (d) A 
Statement is laid on the Table of the House. 

Statement 

(a) and (b) The Reserve Bank of India 
(RBI) has reported that it has not evolved any 
system under which the borrowers of banks 
and financial institutions are black-listed and 
as such the question of black listing of Shaw 
Wallace and Company Ltd. does not arise. 

(c) A number of complaints have been 
received against Shaw Wallace and Company 
Ltd. regarding non-payment of deposits on 
maturity and interest thereon. 

(d) According to available information, the 
Company Law Board (Eastern Region) has 
admitted six applications under Section 58A 
(9) of the Companies Act, 1956 against Shaw 
Wallace and Company Ltd. for non-payment 
of deposits by it. 


